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BETWEEN: 

K.Sikshalu 	 .. Applica.t. 

AND 

The Superiateadeat Of 
post Offices, Telali 
Divisisa, Tesali. 	 •. Respndeat. 

C.unsel for the Applicant 	 .. Mr.P.V.Krish*aiah 

Csuasel for the Respsadeat 
	

Mr.N.V.Ramaaa 

CORAM: 

HON'BLE SHRI A.B.GORTHI : !4EMBER(ADJ'N.) 

HON'BLE SFIRI T.CHANDRASEI(HARA REDDY : MEMBER (JUDL.) 



Order of the Division Beach delivered by 

Hon 'ble Shri A.B .Gorthi, member (Admnj. 

The grievance of the applicant herein is against 

the imposition of the minor penalty of withholding of 

one increment for a period of one year without cumulative 

effect. 

The applicant while working as 1.2GM at Repa lii. 

Head Office was served with a charge mem. at. 16.2.1993. 

The allegation in the charge mem.4that there was a 

deficiency of Rs.617/- in cash balance under the charge 

of the applicant. The respandeit$ proposed to impose 

a minor penalty and accordingly celled for the explanation 

of the applicant. The applicant sought Some additiflal 

documents and also extra time to prepare his defence. 

While the statement of the applicant at. 9.12.1992 

recorded in the presence of ASPO, Repalli was ftrnished 

to the applicant, two other documents namely the ASPs 

report and the Past Work Verification report were not 

furnished to him. His request for exteasion of time by 

8 days beyond 15.3.93 was also rejected. As the applicant 

did not furaish any reply to the charge memo the competent 

authority passed the impugned order on 29.3.1993. 

3. 	Ne have heard learned counsel for both the 

parties. Mr.P.V.Krishnaiah has shown us documents which 

sufficiently indicate that the applicant was suffering 

fromtheart attacK during the period March/Ppril 1993 and 
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(2) 
that hewasals.an'inZpatient ma NursingH.ae from 

.'_:_213.1993 	 is further seen that he 

was receiving treatmet as dn out patiat from Osmania 

General Hospital, Myderabad from 22.4,1993. Earn the 

documents shown to us it is.apparent that the applicant 

was indeed in-disposed at the relevant time and that 

his request for extension of time c.uld have been 

sympathitically considered by the competent authority 

instead of rejecting the same, 

4. 	Is these circumstances we are of the considered 

yiew that the applicant has been denied due •pp.rtunity to 

put across his defence. Accordingly the 

dated 29.3.1993 is hereby set aside. We direct the 

respondents to furnish copies of ASP'S report and past 

work verification report to the applicant within one 

week. If any of the documents &4e not available the 

applicant will be a. informed. The applicant shall 

submit his defence to the charge memo dated 16.2.1993 to 

the competent authority witRi2Pim the date of communi-

cation of this order and the competent authority shall 

thereafter, taking into consideration the explanation 

offered by the applicant, pass an appropriate order 

within 4 weeks of receipt of the explanation. 

5. 	The application is disp.sed of in the above 

terms. There shall be no order as to cssts. 

' 	 \ 
(T.CHANDRASEI*LARA RDY) 	 (A.B.GORTH4 

Member (Judl.,) 	 Member(Admn.) 

Dated: 27th September, 1993 

(Dictated in Open Court) 
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